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Report
of the

Joint Committee Constituted by
Hon’ble NGT

In reference to

Original Application
No.143/2025(CZ); Rajendra Kumar
& Ors. V/s Union of India & Ors.

Members of the Joint Committee: -
1. Shri Vijay Shankar Pandey, Deputy Conservator of Forest (DFO), Nagaur

2. Miss Divya Soni, Sub Divisional Officer, Nawa, District: - Didwana-
Kuchaman.

3. Shri Rajkumar Meena, Regional Officer, RSPCB, Nagaur
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Factual report in compliance of Hon’ble National Green
Tribunal Central Zone Bench, Bhopal order dated 15-10-
2025 in the matter of OA 143/2025 (CZ), Rajendra Kumar
& Ors. V/s Union of India & Ors.

Hon’ble National Green Tribunal, Central Zone Bench, Bhopal vide order
dated 15-10-2025 issued following order/instructions in the matter of OA
143/2025 (CZ) of Rajendra Kumar & Ors V/s Union of India & Ors: -

“l1. Issue raised in this application is indiscriminate tree felling including indigenous
species such as Neem, Babul, Rohida, and Khejri that the state tree of Rajasthan.
This loss of Forest cover has grave ecological consequences. These trees not only
prevented soil erosion and safeguarded water resources but also provided critical
habitat for numerous species of birds, wild animals, and aquatic fauna. Their
destruction has displaced wildlife, forcing animals to stray into nearby villages in
search of food and water, creating both ecological and public safety concerns.

2. Learned Counsel for the applicant Ms. Aastha Kachawa has further contended that
the unchecked destruction of green cover and land conversion in such a fragile,
landscape not only threatens biodiversity and ecological balance but also
undermines the conservation value of a wetland site recognized under international
conventions. Unless restrained, the ongoing activities will result in irreversible
environmental damage.

6. We also deem it just and proper to call a report on the matter in issue, in present
application, from a Joint Committee consisting of:

I One Representative from District Collector, Didwana-Kuchaman (Rajasthan)
II. One representative from the DFO, Didwana (Rajasthan)
III. One representative from the Rajasthan Wetland Authority (Rajasthan)
IV. One representative from the Member Secretary, Rajasthan State Pollution
Control Board (Rajasthan),

7. The Committee is directed to visit the site and submit the factual and action taken
report within six weeks. The State PCB will be the nodal agency for coordination
and logistic support.”

Copy of Hon’ble National Green Tribunal, Central Zone Bench, Bhopal order
dated 15-10-2025 is enclosed at Annexure-C-1.
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In compliance of above Hon’ble Tribunal order dated 15-10-2025, the
following officials have been nominated as members of Joint Committee by
respective departments: -

1. Shri Vijay Shankar Pandey, Deputy Conservator of Forest (DFO), Nagaur

(One representative from the Rajasthan Wetland Authority (Rajasthan)).

2. Shri Vijay Shankar Pandey, Deputy Conservator of Forest (DFO), Nagaur
(One representative from the DFO, Didwana (Rajasthan))

3. Miss Divya Soni, Sub Divisional Officer, Nawa, District: - Didwana-
Kuchaman. (One Representative from District Collector, Didwana-
Kuchaman (Rajasthan)).

4. Shri Rajkumar Meena, Regional Officer, RSPCB, Nagaur (One
representative from the Member Secretary, Rajasthan State Pollution
Control Board (Rajasthan)).

Copies of the nomination letters are enclosed at Annexure-C-2.

Meeting and Field Visit by the Joint Committee: -

Regular discussions were held among Joint Committee members in the
reference to Original Application before Hon’ble National Green Tribunal. A
meeting of Joint Committee was held on 09-12-2025 at 1:30 PM in chamber of
SDM, Nawa, District: - Didwana-Kuchaman to ask the information regarding the
status of land acquisition details, status of NOCs from concerning departments for
cutting trees and status of NOCs for setup of solar plant as to examine the facts of
the matter.

During meeting representative of M/s Sambar Salt Ltd. and M/s SJVN
Green Energy Ltd were also present. Joint Committee resolved to summon the
Tehsildar/Girdawar/Patwari of concerning area during field visit. Details of
attendees in meeting is enclosed at Annexure- C-3.

Details of points discussed in the joint committee meeting are as follows —

A. The representatives from the M/s Sambhar Salt Limited were also directed to
submit the minutes of the Board Meeting of M/s Sambhar Salt Limited in
which it was decided to sign MoU with M/s SJVN Green Energy Limited for
development of solar power plant. Copy of the minutes of Board Meeting

submitted by M/s Sambhar Salt Limited is enclosed at Annexure- C-4.
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B. The representatives from the M/s Sambhar Salt Limited were also directed to
submit the report of scientific study conducted by Indian Institute of Science,
Bangalore to establish, if there is any impact of installation of the solar plant
on the environment and other factors on the wetland site at Sambhar Lake as
mentioned in Board meeting minutes. However, despite specific directions, the
said scientific study report was not submitted before the Joint Committee.

C. The representatives from the M/s Sambhar Salt Limited were directed to
submit the documents regarding lease agreement/ MOU between M/s
Sambhar Salt Limited & M/s SJVN Green Energy Limited which is enclosed at

Annexure- C-5.

After conclusion of the meeting, the Joint Committee, along with the
complainant who was also present during the site inspection, conducted a field
visit of the proposed solar plant site. The observations of the Committee during the

field visit are as under: -

1. The area under reference is Khasra No. 1174 (Approx. 156 Hectares) of Nawa
City, District Didwana-Kuchaman.

2. During the field visit, it was found that M/s SJVN Green Energy Limited has
carried out the extensive land clearing, tree felling, land levelling and fencing of
the Khasra no. 1174. Unit has also constructed a boundary wall to a closed
premises for storage of it’s vehicles/materials. Levelling of the land was
underway with the help of tractors.

3. The representatives from the M/s Sambhar Salt Limited have submitted the
Letter written by them to SDM, Nawa on 16/10/2023 regarding intimation of
removal of Juli Flora and tender document issued by them for ground
clearance and Juli Flora removal. Copy of letter written to SDM, Nawa dated
16/10/2023 by M/s Sambhar Salt Limited is enclosed at Annexure — C-6. As
per letter they have only cleared the Juli Flora plant species from Khasra No.
1174 and have left all the remaining species of trees as they were. The letter
also describes Khasra No. 1174 as “khejri jangal”. However, the site visit
revealed indiscriminate clearing inconsistent with the claim that exclusively

Juli flora was removed, as detailed in subsequent observations.
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4. Satellite imagery of Khasra No. 1174 evidences a green area in the year 2023,

with a visibly altered and cleared condition as evident during today’s

inspection (09/12/2025).

(Both Images are from 2023. Image 1 showing the marking of area under reference i.e. Khasra No. 1174 and

Image 2 is showing the green cover in that Khasra)

5. The representatives of M/s Sambhar Salt Limited were queried regarding the

specific rationale for selecting Khasra No. 1174—an area containing an
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existing green belt, for installation of the solar plant by M/s SJVN Green
Energy Limited, particularly when extensive land under the ownership and
control of M/s Sambhar Salt Limited was available for such development.
However, no comments, justification, supporting evidence, or documents were
furnished by the representatives of either M/s Sambhar Salt Limited or M/s
SJVN Green Energy Limited in response to this query.

6. During the field visit, various stumps (i.e., remaining cut trunks) of the trees of
Khejri, Neem & Jaal were found on site. Further, the Joint Committee observed
various pits in the ground indicating towards the facts of removal of various
trees along with roots. It is relevant to record that, in several pits, freshly
emerging saplings from residual rootstock were found to be of Neem and
Khejri, thereby conclusively establishing that the uprooted species were not
limited to Juli flora. These observations therefore contradict any assertion that
only Juli flora was removed and demonstrate that tree felling and uprooting
extended to indigenous and protected species as well. Photographs of site &
tree stumps are enclosed.

7. Representatives of M/s Sambhar Salt Limited informed that Khasra No. 1174
belong to M/s Sambhar Salt Limited and there is no Katani rasta (road) and
forest land in said Khasra. During the field visit, Patwari informed that a
Katani rasta is also present leading to Shri Jaleshwar Mahadev Temple. Copy
of Mauka Report prepared by Patwari is enclosed at Annexure - C-7.

8. Further, the location of cleared site is in close vicinity to Sambhar Wetland
which is a Ramsar site. Pending notification of the wetland boundary and its
catchment area under Wetland (Conservation and Management) Rules, 2017,
the legality of activities could not be ascertained. However, the site being close
the Sambhar lake, the impact over wetland and its ecology can be determined

by detailed scientific study.
Compliance of other statutory regulations: -

a) As per the Office Order No. F.12(PSC-1)/RSPCB/PSC/360-397 dated 31-05-
2016 of the Rajasthan State Pollution Control Board, Solar plant is covered
under white category. As per Department of Environment notification dated

26-05-2016 “Any industry or activity or operation or process which are non-
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polluting and categorized as white category in part-IV of Schedule IV shall not
be required to obtain Consent to Operate and Consent to Establish, but shall
have to intimate the State Board prior to commissioning of industry or activity
or operation or process”. Copy of RSPCB Office Order dated 31-05-2016 and
Department of Environment Notification dated 26-05-2016 are enclosed as
Annexure-C-8.

b) As the land does not falls under the “Forest land”. Hence the provisions of
the Rajasthan Forest Act’1953 are not applicable, as this land is khatedari
land and non-forest land.

c) In the meeting, Revenue Department informed that M/s Sambhar Salt
Limited has obtained 02 Stay orders from Civil Courts of Kuchaman City
(District — Didwana — Kuchaman) and Sambhar Lake (District — Jaipur) on
the land of Khasra no. 1174. Copies of the Court documents submitted by
Revenue Department are enclosed at Annexure-C-9.

d) In the meeting, M/s Sambhar Salt Limited informed that they have
submitted a letter for informing removal of Juli Flora from Khasra no. 1174,
Village & Tehsil — Nawa, District — Didwana — Kuchaman. However, M/s
Sambhar Salt Limited has not obtained any N.O.C. from the department
regarding tree felling including Juli Flora at Khasra no. 1174.

e) The area of Khasra no. 1174 does not falls under the Sambhar Lake wetland
complex as informed by DCF, Nagaur.

f) As per the administration, no wild life encounters were observed near

aforesaid site in previous few years.

Conclusion -

After conducting inspection of aforesaid area by the Joint Committee, it has
been observed that M/s Sambhar Salt Limited has removed trees other than Juli
Flora such as Khejari, Neem & Jaal from the aforesaid site without obtaining
prior permission from the revenue department. It is also submitted that Solar
Plants falls under White Category as per the Office Order No. F.12(PSC-
1)/RSPCB/PSC/360-397 dated 31-05-2016 of the Rajasthan State Pollution
Control Board, hence having lower risks of Pollution. As per Forest Department,

the aforesaid area does not fall under Forest Lands. For the assessment of the
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ecological effects of the aforesaid solar plant site on near-by environment &
wildlife, an extensive scientific study may be performed by a qualified institution,

if deemed fit by Hon’ble Court.

(Rajkumar Meena)

Regional Officer, RSPCB,
Nagaur

(Divya Soni)

SDM, Nawa (Vijay Shankar Pandey)

DCF, Nagaur
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Dec 9, 2025 at 3:20:11 PM
+21/021348,475,026211
Deedwana Kuichaman 341509
Rajasthan
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Dec 9, 2026 at 3:15:32PM
+21.018610,+75,026818
Dasdwana Kuchaman 341500
Rajasthan

India

Nawa

NGT 14372025
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Item No.05
BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)
Original Application No.143/2025(CZ2)
Rajendra Kumar & Ors. Applicant(s)
Vs.
Union of India & Ors. Respondent(s)

Date of Hearing: 15.10.2025

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER

0.A. No.143/2025(CZ)

HON'BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER

For Applicant (s): Ms. Aastha Kachawa, Adv.

For Respondent(s):

ORDER

Issue raised in this application is indiscriminate tree felling including
indigenous species such as Neem, Babul, Rohida, and Khejri that the
state tree of Rajasthan. This loss of Forest cover has grave ecological
consequences. These trees not only prevented soil erosion and
safeguarded water resources but also provided critical habitat for
numerous species of birds, wild animals, and aquatic fauna. Their
destruction has displaced wildlife, forcing animals to stray into nearby
villages in search of food and water, creating both ecological and public

safety concerns.

Learned Counsel for the applicant Ms. Aastha Kachawa has further
contended that the unchecked destruction of green cover and land

conversion in such a fragile, landscape not only threatens biodiversity

Rajendra Kumar & Ors. Vs. Union of India & Ors.

Annexure-C-1
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and ecological balance but also undermines the conservation value of a
wetland site recognized under international conventions. Unless
restrained, the ongoing activities will result in irreversible

environmental damage.

A substantial issue of environmental has been raised. Issue notice to

the Respondents. Returnable within four weeks.

Applicant is directed to take necessary steps for service to the

respondents by both ways and also on available email.

Respondents are directed to submit their reply within six weeks
through E-filing portal, preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF.

We also deem it just and proper to call a report on the matter in issue,
in present application, from a Joint Committee consisting of:

() One representative from District Collector, Didwana
Kuchaman (Rajasthan)
(i) One representative from the DFO, Didwana (Rajasthan)

(iii One representative from the Rajasthan Wetland Authority
(Rajasthan)

(iv) One representative from the Member Secretary, Rajasthan
State Pollution Control Board (Rajasthan)

The Committee is directed to visit the site and submit the factual and
action taken report within six weeks. The State PCB will be the nodal

agency for coordination and logistic support.

Applicant is directed to supply the required documents and copy of
the application to the Committee and the Respondents within a week

and after compliance of service, the Applicant has to submit an

Rajendra Kumar & Ors. Vs. Union of India & Ors.
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affidavit that notices and copy of the application have been served

upon the Committee and Respondents.

9. The report in the matter be filed by the Committee by email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

List it on 15tk December,2025.

Sheo Kumar Singh, JM

Sudhir Kumar Chaturvedi, EM

15th October, 2025,
Original Application No.143/2025(CZ)
K

0.A. No.143/2025(CZ) Rajendra Kumar & Ors. Vs. Union of India & Ors.

19


mailto:ngtczbbho-mp@gov.in

1 60 Annexure-C-2

Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141- 2716804, 2716800 e-mail :member-secretary@rpcb.nic.in
Helpline No.: 0141-2716877

No. F.10 (795) RPCB/Legal/NGT/2025/[14§ — lyg Date: 0@/,,/102_5-

Regional Officer,

Regional Office,

Rajasthan State Pollution Control Board,
Nagaur

Mobile No.: 9413447806

Email: rorpcb.nagaur@gmail.com

Subject:- Nomination of Member as well as Nodal Officer to Joint Committee in compliance with the Order
dated 15.10.2025 passed by the Hon’ble National Green Tribunal, Central Zone Bench, Bhopal in
O.A. No. 143/2025 (CZ), Rajendra Kumar & Ors V/s Union of India & Ors.

Sir,

This is with reference to the subject cited above. The Hon'ble National Green Tribunal, Central
Zone Bench, Bhopal, vide order dated 15.10.2025 in Original Application No. 143/2025 (CZ), has constituted
a Joint Committee and directed as follows:

“6. We also deem it just and proper to call a report on the matter in issue, in present application,
from a Joint Committee consisting of:

(i) One representative from District Collector, Didwana Kuchaman (Rajasthan)

()] One representative from the DFO, Didwana (Rajasthan)

(ii}) One representative from the Rajasthan Wetland Authority (Rajasthan)

() One representative from the Member Secretary, Rajasthan State Pollution Control
Board (Rajasthan)

7. The Committee is directed to visit the site and submit the factual and action taken report
within six weeks. The State PCB will be the nodal agency for coordination and logistic support.”

In compliance with the directions of the Hon’ble Tribunal, you are hereby appointed as the
Member as well as Nodal Officer representing the Rajasthan State Pollution Control Board in the aforesaid
Joint Committee. You are directed to coordinate with all concerned authorities and ensure timely submission
of the report in accordance with the directions of the Hon’ble Tribunal.

A copy of the Tribunal’s order dated 15.10.2025 is enclosed herewith for your ready reference and
necessary action in the matter.

Encls-As above.

(Sharda Pratap Singh)
Member Secretary

Copy to following for information and necessary action:-
1. District Collector, Didwana —Kuchaman, Rajasthan

2. Member Secretary, Rajasthan Wetland Authori ty, Jaipur §
3. District Forest Officer , Forest Department, Didwana —Kucham ,Ig!;‘@hture -
Digitally signed by Sfigfia Pratap
weyE SiNgh o
i Designation”,m RSNy,
Date: 2025.1 5.30:29 IST
Reason: Approviti

ole
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GOVERNMENT OF RAJASTHAN
DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE

No. F.12(51)ENV/2025-01277 Jaipur, Dated: 11.11.2025

ORDER

Subject: Original Application No. 143/2025 (CZ), Rajendra Kumar & Ors. Vs. Union of
India & Ors. — pending before the Hon’ble National Green Tribunal, Central
Zone, Bhopal.

In compliance with the directions of the Hon’ble National Green Tribunal, Central Zone
Bench, Bhopal, contained in its Order dated 15.10.2025 in the aforesaid Original
Application, the Hon’ble Tribunal has constituted a Joint Committee comprising
representatives from the following departments/agencies:

District Collector, Didwana—Kuchaman
Divisional Forest Officer (DFO), Didwana
Rajasthan State Wetland Authority

Rajasthan State Pollution Control Board (RSPCB)

halb ol e

The Committee has been directed to visit the site and submit a factual and action taken
report within six weeks, with the Rajasthan State Pollution Control Board designated as the
nodal agency for coordination and logistic support.

The matter pertains to the alleged large-scale tree felling, land leveling, and ecological
disturbance in and around Sambhar Lake Wetland Region, Nawa Village, District Didwana—
Kuchaman, for the establishment of a Solar Power Project by SJVN Green Energy Ltd. in
association with Bridge & Roof Co. (India) Ltd., purportedly without obtaining requisite
environmental and forest clearances.

In compliance with the directions of the Hon’ble NGT, the Deputy Conservator of
Forests (DCF), Nagaur is hereby nominated as the representative of the Rajasthan
State Wetland Authority in the Joint Committee constituted by the Hon’ble NGT.

The said officer shall also act as the Officer-in-Charge in the above-mentioned Original
Application and file the reply on behalf of the Member Secretary, Rajasthan State
Wetland Authority, Jaipur (Res. 3).

Further, Mr. Shoeb Hasan Khan, Standing Counsel for the State of Rajasthan,
NGT, Bhopal, is hereby appointed as Advocate in the said Original Application for
representation, preparation, and filing of the reply before the Hon’ble National Green
Tribunal, Bhopal.

Address: Room No. 8325, SSO Building, 3 Floor, Government SecretarigiyJa
E-mail :- ENV.DOIT@RAJASTHAN.GOV.IN , env_raj@yahoo.co.in w..ii'

RajKaj Ref No.: 18776533
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Copy to:
1. Member Secretary, Rajasthan State Wetland Authority, Jaipur.
2. Member Secretary, Rajasthan State Pollution Control Board, Jaipur.
3. District Collector, Didwana—Kuchaman.
4. Divisional Forest Officer, Didwana.
5. Deputy Conservator of Forests, Nagaur — for information and necessary action in

N

coordination with the Standing Counsel, NGT, Bhopal.
Mr. Shoeb Hasan Khan, Standing Counsel for State of Rajasthan, NGT, Bhopal.
Guard File.

Special Secretary to Government

RajKaj Ref No.: 18776533
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Annexure-C-4

Minutes of 300" Meeting of the Board of Directors of Sambhar Sals Limited held on 28" day of

June, 2023 Wednesday) at Room No. 280 C, Udyog Bhawan, New Delhi-110011 at 03:20 Pl

Directors present at | Commodore Kamlesh Kumar (Retd.), CMD, SSL (Chairman)
the commencement Smt. Prema Joshi, Salt Commissioner, Gol

and during the | Shri Naresh Kumar, Deputy Secretary, MHI, GOl

meeting:

in Attendance

Shri Sandeep K Tak, GGM (F&A) =
Shri Vikas Yadav, CS, HSL
The meeting commended at 03.20 PM. Chairman weicomed alt the Board
members and after confirming the presence of quorum, Chairman prqceeded
1o take the items of agenda. Quorum was present throughout the meeting.

welcome  of the
members and
commencement of
meeting:

ITEM No. 3001 - Board after discussion, confirmed the minutes of 2597 meeting of Board of
Confirmation of | Directors held on 28.03.2023. '
minutes  of 299"

Board Meeting held

on 28.03.2023.

ITEM No. 3002 - Board after discussion, confimed the minutes
Confirmation of | Committee of the company held on 28.03.2023.
minutes  of go™
mesting  of Audit
Committee  of the
company held on
28.03.2023.

ITEM No. 300.3 - To | Board took note of compliance regarding indigenous procurement by the
take note of the | company during the period 01.01.2023 to 31.03.2023.

of 82 meeting of Audit

indigenous
procurement by the
company during
01.01.2023 -
34.03.2023.

ITEM No. 3004 - To | Board reviewed and tooK note of compliance of applicable laws to the
consider and review company during the period 01.01.2023 to 31.03.2023.

compliances of

applicable 1aws to the

company during the

period from

01.01.2023 -

31.03.2028.

TEM No. 300.5 - To
take note of
Affirmation of Code
of Business Conduct
and Ethics for Board
Members and Senior
Management of the
Company for FY
2022-23.

ITEM No. 300.6 - To Board took note of the same and passed the

ta’ke note of Notice of “RESOLVED THAT General Notice of Disclosure of Interest of directors for the
Disclosure of interest | ; : §

by the directors for Financial Year n(023-24, in Form MBP-1, pursuant to section 184(1) of the

the FY 2023-24 Companies Act, 2013, read with Rule 9(1) of the Companies (Meelings of

: Board and its powers) Rules, 2014, including notice  of

membershipfchairmanship of committees, in compliance of DPE Corporate

Governance Guidelines, 2010 and received from the directors as tabled in the

meeting be and are hereby taken on record.”

Board took note of the same and passed the following resolution:
“RESOLVED THAT affirmation with respect to compliance of *Code of
Business Conduct and Ethics for Board Members and Senior Management’
received from Board members and senior Management of the company for FY
2022-23 be and is hereby noted and taken on record.”

following resolution:
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ITEM No. 30019 -

Instaliation of

Renewable  Energy

Projects at  SSL,

Sambhar Lake:

A) Scientific  Study
from lIsC,

Bangalore, and

B) MoU with SJVN
Green Energy
Limited.

Al

Board was informed that from last 25-30 years there was a regular theft
of brine from the Sambhar lake area by private salt producers and local
influential peoples which has caused the level of ground water to fall very
low. The circumference of the lake is about 103 Kms. It is a difficult task
for the company to undertake patrolling of the entire lake area. In view of
the above SSL had planned to install Solar Power Plant in the Peripheral
(outer) lake area of capacity about 4000 MW, which would definitely help
the company to provide green energy, as well as would prove to be one
of the effective methods to stop encroachments resulting in arresting theft
of brine and saving Ecology & Environment of Sambhar Lake.

As a part of this endeavour, SSL had issued Expression of Interest (Eol)
for Installation of 4000 MW Solar Plant at Sambhar Lake in Dec-
2021.Hon'ble High Court of Rajasthan took cognizance of this process
and after submission of clarification ordered regarding the Expression of
Interest (Eol) that, Company may open the EOIls received in response to
the invitation dated 27.11.2021, however the same would creaie no
equity in favour of any party. It is reiterated that under no circumstances
any bid would be accepted or contract would be awarded for setting up of
solar plant at the site without the leave of the Court.

Subsequently, company carried out a scientific study from Scientific
Study from [ISC, Bangalore to establish, if there is any impact of
installation of solar plant on the environment and other factors on the
wetland site at Sambhar Lake. '

Energy and Wetlands Research Group (EWRG), Indian Institute of
Science, Bangalore is the top most institufe of repute in India in the field
of Wetlands, Energy and Environment and their recommendations in
relation with Scientific Study at Sambhar will be considered by the
various Central / State Government Agencies regarding installation of
Solar Plant at Sambhar Lake as well as for conservation of ecology and
environment at Sambhar Lake. The recommendations of study will be
binding for execution and compliance on the agency finalisation for
installation of Solar Power Project at Sambhar Lake. The entire expenses
incurred on the scientific study are proposed o be reimbursed by the
Agency Finalised for the Installation of Solar Power Plant at Sambhar
Lake. A clause related the same will be included in the tender document /
agreement/ MoU for 4000 MW Solar Power Project at Sambhar Lake.
The institute has submitled its reperl on 18.03.2023, with complete
recommendations and phase wise plan for Installation of Solar Plant.
This report from 1iSe, Bangalore has been submitted in Hon'ble High
Court of Rajasthan,

After discussion, Board took note of the same and appreciated
company's effort in safeguarding ecologically sensitive Sambhar Lake.
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i e
iTEM No. 300.20 -

PRA Matter:
Proposed -
sHindustan Salts

Limited! Sambhar
gajts Limited Policy
on Prevention,
Prohibition and
Redressal of Sexual
Harassment At Wark
place- (Posh Policy)”.

B Board was informed that SGEL is a wholly owned subsidiary of SJVN
which is major PSU of Power Sector in the country. Utilization of 88L's
land by SGEL for development of Renewable Energy Project will go @
long way in ulilization of assets of HsL/SSL for the overall national
interest and contribute towards achievement of renewable energy
targets of Govt. of india.This will also improve the financials of both the
companies. It is proposed that asL may enter into Mol with SGEL for
Installation of Solar Plant of mutually agreed capacity in phases at the
premises of SSL in Rajasthan. -~

informed that Sambphar Salts Limited shall make available the mutually
agreed area of Land as found suitable for the development of Solar
power Project by SGEL, for the life of proposed Project subject 10 the
maximum period of 30 years and renewal clause subject to the approval
of the Board of SSL. Sambhar Salts Limited shall sign the Right to Use
Agreement / Land Use Agreement [ any suitable agreement for the
identified Land with the SGEL separately for the each phase of the
project mentioning Ihe details of the area and project capacity of that
phase. Government of Rajasthan vide letter dt. 10.03.2021 has informed
that Environment GClearance is not required for Salar Photo Volatic (PV)
power project. All other necessary clearances for the project shall be
obtained by SGEL. Further the mitigating measures as mentioned in the
11S¢ report is also required to be complied by SGEL.

Informed that the minimum rates for deciding the “Charges for Utilization
of its Resources” will be minimum Rs.12500 /- per Acre Per Annum of H-
1 rates received in the Tender for Installation of Solar Project issued by
3SL in the nearby areas, whichever is higher. These rates will remain
unchanged during Two years of the contract and then shall be enhanced
thereafter for every year @ minimum 5% per annum of the previous year,
i.e. cumulative amount (i.e. Base Rate + 5% enhancement will become
the base rate for the following year and €0 on fill the completion of

contract period.

Afier detailed discussion, Board considered and allowed to to sign an MOU for
the development of Solar Project/Park in Phases by SGEL on the identified
land bank of Sambhar Salt Limited as per the Terms and Conditions for the
Draft MoU. In first Phase of above MoU, Board allowed to sign the agreement
for the development of 100 MW Solar Project with SGEL to commence the
installation of Solar Plant immediately. The initial minimum applicable rate for
‘Utilization of Resources of SSU for this MoU of 100 MW Solar Project in first
Phase will be Rs. 12500/ Per Acre Per Annum * GST. if the rates received in
the future tender for 4000 MW project are higher than Rs. 12500 Per Acre Per
Annurm, than the difference amount will be paid by SGEL to SSL and if the
rates in tender is less, than Rs. 12500 Per Acre Per Annum will be applicable

Board was informed that the company is committed

environment which ensures that each women employee is treated with dignity
and respect the objective is to promoie an equitable work culture that is
conductive to the growth of women employse and encourages equality in
terms of opportunities. The company s committed to take all necessary steps
to ensure that it's women employee are not subjected to any form of
harassment. in this direction & as per Government Guidelines/ Supreme Court
Judgment related to Prevention, Prohibition and Redressal of Sexual
Harassment At Work Place (Posh) a prief draft Policy was submitted before
the Board.

After discussion, Boar
Limited Policy on pPrevention, Prohibition and Redres

At Work Flace- (Posh Policy).

d approved the Hindustan Salts Limited/ Sambhar Salts
sal of Sexual Harassment

for the entire duration of Mol.
towards providing & wOork

1
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THIS Memorandum of Understanding (“MOU”) is made on this 09" day of August,
2023 at New Delhi

BETWEEN

SJVN Green Energy Limited, a company incorporated under the Companies Act, 2013
and having its Registered Office at SIVN Corporate Office Complex, Shanan, Shimla,
Himachal Pradesh - 171006, India (hereinafter referred to as “SGEL” which expression
shall, unless repugnant to the context or meaning thereof, be deemed fo include its
successor (s) and permitted assignee (s) of the First Party:

AND

Sambhar Salts Limited (A subsidiary of Hindustan Salts Limited), a Company
incorporated on 30th September 1964 under the Companies Act 1956 with CIN No.
Ul4220R11964GOI00 1188 having its Registered Office at (G-229, Sitapura Industrial
Area, Jaipur-302022 (hereinafter referred to as “SSL” which expression shall unless
repugnant to the context or meaning thereof include its successor(s) and permitted
Assignee(s) of the SECOND PARTY:

WHEREAS

SJVN Green Energy Limited, A wholly owned subsidiary of SJVN has been
established to work in the verticals of Power Generation from Renewable Sources such
as Solar Parks, Wind & Hybrid Projects, Battery Energy Storage System, Assets Creation
in Wave, Biomass, Small Hydro (being RLZ) and Green Hydrogen based business ventures.
SGEL is pursuing Renewable Energy Sources towards its commitment to contribute to
the reduction of Carbon footprints by expanding its existing portfolio of on-grid
Renewable Energy Projects.

SGEL is further interested in development of Renewable Energy Power Projects in
various States in the country to contribute towards achievement of renewable energy
targets of Govt. Of India.

AND

Sambhar Salts Limited (SSL)is a major producer of salt in India and has about 57600
acres of land on 99 years lease at Sambhar l.ake, Distt. Jaipur, Rajasthan from the
Government of India and Government of Rajasthan. The area has potential for Solar
Power Generation. SSL intends to use this vast area of unused land for Solar Power
Development.

f‘ﬂ« - (_‘('_\30
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BACKGROUND

SGEL is exploring opportunities to enhance its Renewable Portfolio, in line with the
shared vision of SIVN to achieve 5000 MW by 2023, 25000 MW by 2030 and 50000
MW by 2040. Further, SGEI. is also looking for opportunities to set up Ultra Mega Solar
Power Project(s)/ Park of suitable capacities for the sale of Solar Power to the
beneficiary.

Sambhar Salts Limited had approached SJVN with a proposal to set up Ultra Mega Solar
Power Project vide letter No. 1/CMD/2020/2608 dated 06.02.2021.

Vide above letter, Sambhar Salts Limited has requested SGEL to explore the possibility
of installation of the Ulira Mega Solar Power Project at Sambhar Lake for Sotar Power
Generation. Sambhar Salts Limited will provide encumbrance free land with requisite
clearance from the Government of Rajasthan and Government of India/DHI or other
statutory bodies, as the case may be, for utilization of land for the installation of Solar
Power Project(s) and will get the revenue returns for the use of said land.

SGEL vide its letter No. SIVN/CHQ/DF/Ren/2021-2793 dated 16.02.2021 has conveyed
that SGEL is keen on the development of a solar park/project on the said land if the same
is rendered by SSL to SGEL, free of encumbrances on mutually agreed rates, terms and
conditions etc., utilization of SSL’s land on mutually agreed terms by SGEL for
development purpose as stated above will go a long way in utilization of assets of
HISL/SSI. for the overall national interest and improving the financials of both the
comparnies.

SGEL and Sambhar Salts Ltd. further intend to sign an MOU for the development of
Solar Project/Park in Phases by SGEL on the identified land bank of Sambhar Salt
Limited.

Both the Parties will explore the opportunities and/or carry out discussion on Equity
Partnership, Revenue Sharing Mechanism, Roles and Responsibilities ete. with respect to
potential collaboration for forming Joint Venture Company (JVC) for development of
Solar Power Development on the identified land bank of Sambhar Salt Limited in
Sambhar.

SCOPE

This Memorandum provides a framework under which Sambhar Salts Ltd. will enable
SGEL to utilize its encumbrance free land suitable for Solar Power Development with
requisite clearance from Government of Rajasthan and Government of India/DHI related
with the use of land for the stated purpose and will get the returns for the use of land and
SGEL shall Conceptualize, Plan, Structure, Implement, Operate and Maintain Solar

Power Projects/Park in Phases al appropriate locations in the Land Bank of Sambhar Salts
Ltd.

RESPONSIBILITIES OF THE PARTIES
Responsibility of Sambhar Salts Limited

/ H’ - Al 31
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Sambhar Salts Limited shall make available the mutually agreed area of Land as found
suitable for the development of Solar Power Project by SGEL, free from all the
encumbrances and secure approvals of all the agencies only restricted to permitting the
use of land for development of Solar Power Project (s) for the lif 2 of proposed Project
subject to the maximum period of 30 years from the date of the first acquisition of land
towards the installation of Solar Power Projeci(s) and renewal clause subject to the
approval of the appropriate prescribed authority.

Sambhar Salts Limited shall allow SGEL to install/develop Solar Power Projects/Park of
appropriate capacity in Phases on the identified land bank of SSL under CPSU Scheme of
Gol/SECI/State Agencies, Competitive Bidding Process or any other mode is available
from time to time.

Sambhar Salts Limited shall sign the Right to Use Agreement/ Land Use Agreement /
any suitable agreement for the identified Land with the SGEL and shall obtain requisite
clearance from the State Government of Rajasthan, only restricted to permitting the usage
of the Land by SGEL for the proposed Solar Project/Park purposes. All other necessary
clearances for the project shall be obtained by SGEL.

Sambhar Salts Limited shall support SGEL in identif ying the freshwater resources for the
Project and charges for the water required for the project shall be borne by SGEL.

Sambhar Salts Limited shall extend all necessary administrative backhand support,
however will not be responsible to SGEL for successful execution, commissioning and
O&M of the solar power project. Sambhar Salts Limited shall also support SGEL in Right
of Way (ROW) or any other issues in laying the Transmission Line/Underground Cable
from Solar Project Boundary till Pooling/Interconnecting Sub Station of State
Transmission Utility (STU)/Central Transmission Utility (CTU). The responsibility for
successful execution, commissioning and O&M of the solar power project or any other
issues in laying the Transmission Line/Underground Cable from Solar Project Boundary
till Pooling/Interconnecting Sub Station of State Transmission Utility (STU)/Central
Transmission Utility (CTU) will remain with SGEL and SSL will not have liability
(financial or any other whatsoever) for execution and completion of such works,

Responsibility of SGEL

SGEL intends to develop solar power projects in Phases on suitable land of SSL. For each
phase, SGEL will sign the Right to Use Agreement/Land Use Agreement for the identified
land with Sambhar Salts Limited and shall pay Charges for Utilization of its Resource on
mutually agreed terms & conditions.

SGEL will Design, Construct and Implement Solar Power Project(s)/Park of suitable
capacity in Phases and Operate & Maintain the same for a period not less than 25 years
from the date of commissioning of the project. SGEL shall construct the Transmission
Line from the plant end to the nearest substation for evacuation of power from the solar
power pro ject.

4 2
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SGEL shall participate in the competitive bidding process to obtain the Power Purchase
Agreement at a tariff discovered under the competitive bidding process or sign MOU
with the interested parties to supply/sell the power generated from the Solar Power
Project(s)/Park at mutually agreed tariff or as per other available opportunities,

In the event of non-renewal of agreement between both parties post initial period of the
agreement, SGEL shall be responsible for cleaning and complete removal of all
equipment, machines, structures etc. erected as a part of the project prior to handing over
of land to SSL. SGEL will be required to submit a refiundable security deposit regarding
the same and will be part of the agreement (Refeer 3.2) on a mutually agreeable term.

This being a green field project, SGEL will be required to adhere 1o all statutory and
environmental norms as per the extant environment, wetland, safety and pollution control
policies of the Government of Rajasthan and Gol. Wherever applicable, SGEL, will
comply all conditions imposed by all any Statutory Agencies etc. for construction &
Installation of Solar Power Project and also construct an adequate number of
channels/drainage systems in/around the project area to ensure the free flow of water in
the lake area so that the ecology and natural habitat of migratory birds remain intact. All
efforts are to be made towards sustainable development in tandem with the environment
and natural ecosystem of the area.

A Project Specific Agreement comprising Charges for Utilization of SSI. Resources,
Security Deposits etc.,, and other detailed terms and conditions for setting up the
Identificd Solar Power Project (s) based on this MOU shall be signed between SSI., and
SGEL,

CONFIDENTIALITY

Neither Party will disciose any of the contents ofl this MOU or the commercial
arrangements between them without the written consent of the other, except as required
by this MOU. The Parties shall covenant to keep the sanctity of the information w.r.t the
other party/ies that they come in possession during the course of the execution of the scope
of work and shall not with or without intent place the other party in a position that
compromises its integrity.

The Party’s obligations under this Clause shall not apply to any information or material
(a) that is or becomes part ofi the public domain (for reasons not attributable to the Party);
(b) documented by competent evidence to be known to a receiving Party before disclosure
by the disclosing party under this MOU and without violation of any confidentiality
obligation; or (c) independently developed without reference or access to the Information
of the other Party, as demonstrated by competent evidence. The Party must promptly
notil'y the other Party in writing before making any disclosure required by law, reasonably
assist 10 obtain a protective order or another remedy ofl the original disclosing Party’s
election, provide a prior review of any disclosure, provide only that portion of the
Information that is legally required, and make reasonable efforts to obtain reliable
assurance that the Information shall be maintained in confidence.

LIMITATION OF LIABILITY

A
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Any loss and/or liability arising as a result of the submission of false
information/documents, willful act, willfiul negligence, or non-fulfillment of its
obligations by either ofi the Parties shall be borne by such defaulting Party which shall
indemnif'y and hold harmless the other Parties from and against any claims, proceedings,
costs, charges and expenses in respect thereof or relation thereto. Notwithstanding
anything contained to the contrary elsewhere in this MOU, neither Party shall be liable
for indirect or consequential damages resulting from or arising out of this MOU,
including, without limitation, indirect loss of profit or business interruptions,

MONITORING OF IMPLEMENTATION OF MOU:

Implementation of the MoU will be monitored by a high-level committee comprising of
2 (two) members each from SGEL Ltd. and Sambhar Salts Limited.

EFFECTIVE DATE & VALIDITY

This Mol shall come into force from the date of signing of MOU for all-purpose and
intents and shall remain in force for a period of 5 years unless an agreement is entered
between the Parties to substantiate or action is taken to commence the Project by SGEL
during these 5 years, otherwise MOU shall be deemed to have been terminated. Iff an
action to commence the Project has been initiated at Ground Zero, this MOU shall remain
valid till Project Term or period till that Last Project would complete,

ENTIRE UNDERSTANDING

The parties hereto record that this Memorandum of Understanding reflects the broad terms
of their understanding and is non-binding in nature.

SETTLEMENT OF DISPUTES:

This MOU shall be governed by and construed in accordance with the laws ofi India. Any
dispute or diffierence arising out of this MOU shall be amicably settled between the Parties
by mutual negotiations and conciliation within a period of 60 days through a dispute res-
olution committee having two members each one from SSI. and SGEL. In the event of
non-agreement between members ofithe dispute resolution committee for any dispute, the
issue will be deliberated at the CMD level of both companies. In all cases, the overall total
duration should not be more than 60 days.

In the event of any dispute or diftierence relating to the interpretation and application of
the provisions of a commercial contract between “SSL.” and “SGEL” remain unsolved
within a period of 60 days, such disputes or diffierences shall be taken up by either party
for resolution through AMRCD as mentioned in Department of Public Enterprise (DPE)
Office Memorandum No-- 4(1)/2013-DPE(GMIIFTS-I835) dated 22.05.2018.

Courts in Jaipur shall have the jurisdiction in respect ofiall matters that are incidental or
consequential o clause 12(b) ofithis agreement.

TERMINATION OF MOU
The Parties agree that this MOU only records the broad understanding between the Parties
on issues mentioned hereinabove. Either Party may terminate this MOU by giving 30 days

notice in writing but such termination will not affiect their obligations or rights accrued up
to the date of'termination,
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11.0 NOTICES

12.0

Any notice to be given under this MOU shall be in writing and shall be deemed to have
duly and properly served upon the Parties hereto, addressed to the Sighatories or the
Authorized Representatives of the Signatories at the address mentioned herein or such
changed addresses as will be duly notified by the Parties to each other’s from time to time
through E: mail or Registered Post.

If Served to SJVN Green Energy Limited (SGEL):

SJIVN Green Energy Limited (SGEL)
Corporate Office Complex,

Shanan, Shimla,

Himachal Pradesh - 171006, India

Authorized Representative: ... Shri A jayKumar Singh, CEOQ (SGEL).......

If Served to Sambhar Salts Ltd.:

Sambhar Salts Limited
(G-229, Sitapura Industrial Area
Jaipur-302022(Rajasthan)

Authorized Representative:  Shri/Smt.....to be nominated by SSL

MISCELLANEOUS

Any other matter not included in this MOU but which is necessary for smooth functioning
will be finalized by Parties on mutually agreed Terms & Conditions.

This MOU may be executed in counterparts, each of which when taken together shall
constitute -the entire instrument.

This MOU contains the entire understanding and supersedes any and all prior and
contemporaneous understanding (oral or written), among the Parties regarding this
MOU’s subject matter. Except as otherwise provided herein, no addition, amendment to
or modification to this MOU shall be effiective unless it is in writing and signed by and on
behalf of both Parties by their respective authorized signatories.

This MOU and the rights and liabilities hereunder shall bind and inure to the benefit of
the respective successors of the Parties hereto. No Party shall assign or transfer any of
their rights and liabilities hereunder to any other person without the prior written
permission of the other Parties. Any assighment or transfer without such consents of the
other Party shall be deemed null and void,

If any provision of this MOU is held to be invalid or unenforceable, that provision will
(so far as it is invalid and unenforceable) be given no effizct with effect from the date of
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such invalidation and will be deemed not to be included in this MOU, but without
invalidating any of the remaining provisions,

f) This Agreement has been executed in duplicate and each Party has received one ( l) copy,
and all originals shall be equally valid.

13.0  The parties may, in pursuance of the MoU, execute a legally enforceable agreement after
incorporating the detailed terms and conditions as required for the implementation of

Solar Power Project (s)/ Park in the land of Sambhar Salts Ltd. for a pertod, not less than
25 years but not exceeding 30 years.

IN WITNESS WHEREQF, the Parties have entered into this Memorandum, on the 09 Day of
August, 2023 at New Delhi

I-nr und behalf of - For and on behalf of
n Encrgy Limited Sambhar Salts Ltd.

(ugos g

[A]ay Kumar Sing hl. [Commodore Kamlesh Kumar (Retd.)]
Chief Executive Officer (CEO) Chairman & Managing Director (CMD)

Witness: Witness:
IE-T
p-f Hia 71 4] 1.
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RIS 3158 weuer fFgEer ded

e RAJASTHAN STATE POLLUTION CONTROL BOARD
= 04, ST HRRATH &3 FAT G TR — 302004
4 P 5101871, 5101872, dédrgaw: 5159600, 5159699, taw: 5159694 &97
OFFICE ORDER

The Rajasthan Water (Prevention and Control of Pollution) Rules, 1975 and
Rajasthan Air (Prevention and Control of Pollution) Rules, 1983 have been amended, vide
Notification dated 26.05.2016. In the said rules “white category™ has been inserted.

The following industries mentioned herein in the white category are not required to
obtain consent to establish and consent to operate under the provisions of Water
(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981:-

' S. No. Type of Unit
[ Assembly of air coolers/ conditioners, repairing and servicing

l:

2 Assembly of bicycles, baby carriages and other small non motorizing vehicles

3 Bailing (hydraulic press) of waste papers

4. Bio fertilizer and bio-pesticides without using inorganic chemicals

5 Biscuits trays etc from rolled PVC sheet (using automatic vacuum forming
machines)

6. Blending and packing of tea

7. Block making for printing without foundry (excluding wooden block making)
8. Chalk making from plaster of Paris (only casting without boilers etc. (sun
drying/ electrical oven)
9. Compressed oxygen gas from crude liquid oxygen (without use of any solvents
and by maintaining pressure & temperature only for separation of other gases)
10. | Cotton and woolen hosiers making (Dry process only without any dying/
washing operation)
11. | Diesel pump repairing and servicing (complete mechanical dry process)
12. | Electric lamp (bulb) and CFL manufacturing by assembling only
13. | Electrical and electronic item assembling (completely dry process)
14. | Engineering and fabrication units (dry process without any heat treatment/ metal
surface finishing operations/ painting)
15. | Flavoured betel nuts production/ grinding of Spices (completely dry mechanical
operations)

16. | Fly ash bricks/ block manufacturing

17. | Fountain pen manufacturing by assembling only

18. | Glass ampules and vials making from glass tubes

19. | Glass putty and sealant (by mixing with machine only)

20. | Ground nut decorticating

21. | Handloom/ carpet weaving (without dying and bleaching operation)

22. | Leather cutting and stitching (more than 10 machine and using motor)

23. | Manufacturing of coir items from coconut husks

24, | Manufacturing of metal caps containers etc

25. | Manufacturing of shoe brush and wire brush

26. | Medical oxygen

27. | Organic and inorganic nutrients (by physical mixing)
'28. | Organic manure (manual mixing)

29, Packing of powdered milk

30. | Paper pins and u clips

31. | Repairing of electric motors and generators (dry mechanical process)

32. | Rope (plastic and cotton)
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33. | Scientific and mathematical instrument manufacturing

34. | Solar module non conventional energy apparatus manufacturing unit

35. | Solar power generation through solar photovoltaic cell and wind power

36. | Mini hydel power (less than 25 MW)

37. | Surgical and medical products assembling only (not involving effluent/ emission
generating processes)

38. | Flour Mill (Atta Chaki) without washing

39. | Furniture making units (without mechanized paint booth, anodizing, pickling,
galvanizing, furnace and boiler)

40. | Wax Candles (excluding manufacturing of wax)

41. | Agarbati making units h

42. | Blue potteries ]

43. | General wire industries like wire drawing, Barbed wire, Chain links making
units (dry process without any heat treatment/ metal surface finishing
operations/ painting)

44. | Gems and jewelry units (without furnace and metal finishing operations)

45. | Cold Storage

46. | Production of earthen pots, bricks (using fly ash), kawelu etc. having maximum
capacity of three lac numbers per year, manufactured through Ava-Kajawa
process located within a radius of 300 kms. from any coal/ lignite based thermal
power plant =

47. | Production of earthen pots, bricks, kawelu etc. having maximum capacity of

three lac numbers per year, manufactured through Ava-Kajawa process located

beyond a radius of 300 kms. from any coal/ lignite based thermal power plant

The industries mentioned hereinabove are deleted from the office order No. F-

14(23)Policy/RPCB/Plg/10548-10587, dated 07.03.2013 and subsequent orders forthwith.

C?/ (K.C.A. Arun P¥asad)
< Member Secretary

F.12 (PSC-1)/ RSPCB/PSC/ 260 €0 397 Datedz3 //05/2016
Copy to following for information and necessary action:

1.

Poiitdv. g 29 1R

P.S. to Additional Chief Secretary (Environment & Forest), Department of
Environment, Government of Rajasthan, Jaipur

P.S. to Chairperson , RSPCB, Jaipur

Secretary, Department of Environment, Government of Rajasthan, Jaipur

Sr. P.A. to Member Secretary, RSPCB, Jaipur

Chief Environmental Engineer / Chief Scientific Officer, RSPCB, Jaipur

Group Incharge, EC/ Hazardous/ MSW/ BMW/ HOP/ Textile/ CPM/ Planning/ IT,
DF & Cess/ MUID/ Mines/ CD & SCMG/ Law/ CCC/ PSC & Projects, RSPCB,
Jaipur

Regional Officer, RSPCB, Jaipur (South)/ Jaipur (North)/ Alwar/ Balotra/
Bhartpur/ Bhilwara/ Bikaner/ Jodhpur/ Pali/ Kota/ Chittorgarh/ Kishangarh/ Sikar/
Udaipur/ Bhiwadi.

ACP, RPCB, Jaipur, with the direction to upload the order on Board’s website.
Master File (PSC-6), PSC, RPCB, Jaipur.

Q/C Member Secretary
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AT ¥a—9 3 | RAJASTHAN GAZETTE
fasgis Exiraordinary
WHEE R Published by Authority

W 5, [HIR, AP 1938—HE 26, 2016
Jyaistha 5, Thursday, Saka 1936—May 26, 2016
AT 4 (1)
TI-Evs (])

Y DN U1 3 -l g o R T (e
e, Su—fAftwl anfe @1 wfafe wva gY) W e s
DEPARTMENT OF ENVIRONMENT
NOTIFICATIONS
Jaipur, May 26, 2016

G.S.R. 13.- In exercise of the powers conferred by section
54 of the Air (Prevention and Control of Pollution) Act, 1981
(Central Act No. 14 of 1981), the State Government, after
consultation with the Rajasthan State Pollution Control Board,

hereby makes the following rules further to amend the Rajasthan
Air (Prevention and Control of Pollution) Rules, 1983, namely:-

1. Short title and commencement.- (1) These rules may be
called the Rajasthan Air (Prevention and Control of Pollution)
(Amendment) Rules, 2016.

(2) They shall come into force on the date of their publication
in the Official Gazette.

2. Amendment of rule 5.- In rule 5 of the Rajasthan Air
(Prevention and Control of Pollution) Rules, 1983 hereinafter
referred to as the said rules,-

(i) in sub-rule (2), for the existing expression
"50%", the expression "25%" shall be
substituted;

(ii) in sub-rule (3), for the existing expression
"50%", the expression "25%" shall be
substituted;

(iii) after the existing sub-rule (3) and before the
existing sub-rule (4), the following new sub-
rule (3A) shall be inserted, namely:-
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@iv)

™)

(vi)

"(3A) where an applicant makes an
application for consent to operate after
expiry of period of earlier consent, the
application for consent to operate shall be
accompanied with an additional fee of 50%
as specified in Schedule."

in sub-rule (4), for the existing expression
"sub-rule (2) and (3)", the expression "sub-
rule (2), (3) and (3A)" shall be substituted;

after the existing sub-rule (5) and before the
existing sub-rule (6), the following new sub-
rule (5A) and (5B) shall be inserted,
namely:-

"(5A) Any industry or activity or
operation or process which are non polluting
and categorized as White Category in Part
IV of Schedule shall not be required to
obtain Consent to Operate and Consent to
Establish, but shall have to intimate the State
Board prior to commissioning of industry or
activity or operation or process.

(5B) The State Board shall issue consent
to operate for a period of 5 years in case of
Red category, 10 years in case of Orange
category and 15 years in case of Green
category. The Red, Orange and Green
category shall be as per categorization
decided by the State Board from time to
time."; and
the existing sub-rule (8) shall be substituted
by the following, namely:-

"(8) The prescribed fee shall be paid to
the Member Secretary, Rajasthan State
Pollution Control Board in the manner

specified by the State Board, from time to
time."

3. Substitution of SCHEDULE.- The existing SCHEDULE

appended to the said rules, shall be substituted by the following,
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namely:-

"SCHEDULE
(See rule 5)

Part I

Fee for Industries/ Process/ Projects/ Activities other than Mining,

Quarrying and Health Care Facilities (in rupees)
8. Capital For Consent to Establish For For
No.| Investment Consent | acknowled-
{In rupees) Red Orange | Green to gement
COperate
1 2 3 4 3 6 7
l. | Upto5 Lacs 3000 2000 1000 7500 1000
2. | Morethan5 |, 4500 3000 1500 12000 1500
Lacs Upto 10
lacs
3. | More than 10 6000 4000 2000 16500 2000
Lacs Upto 25
lacs
4. | More than 25 9000 G000 3000 24000 2000
Lags Upto 50
facs
5. | Morethan 50 | 15000 10000 5000 28500 5000
Lacs Upto 1
Crore
6. | More than 1 18000 12000 G000 37500 6000
Crore Upto 2
Crores
7. | Morethan2 21000 14000 7000 42000 7000
Crore Upto 5
Crores
8. | More than 5 24000 16000 8000 48000 | Acknowle
Crore Upto dgment is
10 Crores not
9. | Morethan 10 | 30000 | 20000 | 10000 57000 | applicable
Crore Upto
25 Crores
10. | More than 25 | 37500 25000 | 12500 72000
Crore Upto
30 Crores
11, | More than 50 |Rs. 50000 | 70% of | 35% of |Rs. 72000
Crore + Rs. 1000 |applicable/applicable [+ Rs. 1500
per Crore | fees for | fees for | per Crore
or part Red Red or part,
thereof, of | category | category |thereof, of
incremental| incremental
investment investment
above 50 above 50
croves crore
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Part- II
A. Fee for mining and Short Term Permits (in rupees)
S. | Lease area | For Consent to Establish For Consent to Operate
No of the Major Minor Major Minor
mines
1 2 3 4 5 6
1. | Less than 15000 8000 33000 24000
1 Hectare
2. | 1 Hectare 17000 12000 37500 33000
to 5
Hectare
37 Above 5 17000+ Rs | 12000 +Rs | 90000+ Rs | 37500+ Rs
Hectare 1000 per 400 per 1500 per 750 per
incremental | incremental | incremental | incremental
hectare hectare hectare hectare
above 5 above 5 above 5 above 5
hectares hectares hectares hectares

B. Fee for Quarry Licenses (in rupees)

S. | Lease area of For For Consent to Operate
No.| the mines Consent to
Establish
1. | Upto 1.0 E 2000
Hectare
2. | More than 1.0 8000 For 1 Year For 3Years
Hectare (annual)
4000 11000
Part- 111

Fee for Hospital, Health Care Facility and Common Bio-
Medical Waste Treatment Facility (in rupees)

and Health Care
Establishments upto 10 beds;
Non- beded Health Care
Facilities (Clinics);
Pathological/ Forensic/
Research Laboratories and
Blood Banks; Veterinary

S. Description Amount in Rs

No Consent to Consent to
Establish Operate

1. | Hospitals, Nursing Homes 5000/- 10000/-
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Institutions, Dispensaries and
Animal Houses; Drug
vendor/ Drug ware house
2. | Operator of the Common 30,000/- 1,00,000/-
Bio- Medical Waste
Treatment Facility
3. | Hospitals, Nursing Homes and Health Care Establishments
(i) More than 10 beds and 10000/- 20000/-
upto 25 beds
(ii) More than 25 beds and 20000/- 40000/-
upto 50 beds
(iii) More than 50 beds 20000/- + Rs. | 40000/- +
500/- per Rs. 500/-
incremental bed per
above 50 beds |incremental
bed above
50 beds
Part- IV
White Category
S. No. Type of Unit

Assembly of air coolers/ conditioners, repairing and
servicing

% Assembly of bicycles, baby carriages and other small non
motorizing vehicles

3 Bailing (hydraulic press) of waste papers

4, Bio fertilizer and bio-pesticides without using inorganic
chemicals

off Biscuits trays etc from rolled PVC sheet (using automatic
vacuum forming machines)

6. Blending and packing of tea

7. Block making for printing without foundry (excluding
wooden block making)

8. Chalk making from plaster of Paris (only casting without
boilers etc. (sun drying/ electrical oven)

9. Compressed oxygen gas from crude liquid oxygen (without
use of any solvents and by maintaining pressure &
temperature only for separation of other gases)

10. | Cotton and woolen hosiers making (Dry process only
without any dying/ washing operation)

11. Diesel pump repairing and servicing (complete mechanical
dry process)
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12. | Electric lamp (bulb) and CFL manufacturing by assembling
only

13 Electrical and electronic item assembling (completely dry
process)

14. | Engineering and fabrication units (dry process without any
heat treatment/ metal surface finishing operations/ painting)

15. | Flavoured betel nuts production/ grinding of Spices
(completely dry mechanical operations)

16. | Fly ash bricks/ block manufacturing

17 Fountain pen manufacturing by assembling only

18. | Glass ampules and vials making from glass tubes

19. | Glass putty and sealant (by mixing with machine only)

20. | Ground nut decorticating

21. | Handloom/ carpet weaving (without dying and bleaching
operation)

22. Leather cutting and stitching (more than 10 machine and
using motor)

23. | Manufacturing of coir items from coconut husks

24. Manufacturing of metal caps containers etc

25. Manufacturing of shoe brush and wire brush

26. | Medical oxygen

27. | Organic and inorganic nutrients (by physical mixing)

28. | Organic manure (manual mixing)

29. | Packing of powdered milk

30. Paper pins and u clips

31. | Repairing of electric motors and generators (dry mechanical
process)

32. | Rope (plastic and cotton)

33. Scientific and mathematical instrument manufacturing

34. Solar module non conventional energy apparatus
manufacturing unit

35. Solar power generation through solar photovoltaic cell and
wind power

36. | Mini hydel power (less than 25 MW)

37. | Surgical and medical products assembling only (not
involving effluent/ emission generating processes)

38. Flour Mill (Atta Chaki) without washing

39. | Furniture making units (without mechanized paint booth,
anodizing, pickling, galvanizing, furnace and boiler)

40. Wax Candles (excluding manufacturing of wax)

41. Agarbati making units

42. Blue potteries

43. | General wire industries like wire drawing, Barbed wire,
Chain links making units (dry process without any heat

"

48



189

I 4 (1) RSTRIT NIoi—03, 5 26, 2016 23(7)

treatment/ metal surface finishing operations/ painting)

44,

Gems and jewelry units (without furnace and metal finishing
operations)

435,

Cold Storage

46,

Production of earthen pots, bricks (using fly ash), kawelu
etc. having maximum capacity of three lac numbers per year,
manufactured through Ava-Kajawa process located within a
radius of 300 kms. from any coal/ lignite based thermal
power plant

47.

Production of earthen pots, bricks, kawelu etc. having
maximum capacity of three lac numbers per year,
manufactured through Ava-Kajawa process located beyond a
radius of 300 kms. from any coal/ lignite based thermal
power plant

Note:

For Facility as listed at serial number 1 of Part-IIT of
Schedule, the State Board will issue one time Consent
to Operate.

In case of mines, the Consent period shall be
coterminous with the validity of lease subject to
maximum period as per sub-rule (5B) of rule 5.

In case of quarry licenses the consent to operate will be
granted normally for one year but can be granted upto 3
years on depesition of adequate fees provided Quarry
License is valid for 3 years.

In case of mines which apply for consent to establish/
consent to operate for additional/ enhanced production
or addition of new mineral within the validity period of
consent to operate without any increase in lease area,
the applicable fees shall be 20% of the prescribed fee.
In such cases the consent to establish/ consent to
operate shall be validated upto the period of validity of
existing consent to operate.

In addition to fee mentioned in Schedule, all industries
Or processes or projects or activities requiring
Environmental Clearance under the Environment
Impact Assessment Notification, 2006, except quarry
license, shall pay an additional amount of Rs 25000/- as
onctime fee with the first consent to establish or
consent to operate application, as the case may be.

49



190

23(8) IR XG—17, 78 26, 2016 AT 4 ()

6. The classification of industries in Large/ Medium/
Small/ Tiny scale shall be as notified by the Department
of Industries.

7. The State Board shall issue consent to establish for a
period of 5 years. In case Project Proponent requires
extension in validity then a request for the same should
be made atleast four months before the expiry of
validity of consent to establish along with reasons for
the same. In case Project Proponent fails to apply for
extension four months before the expiry of validity of
consent then fresh consent application alongwith
requisite fees will have to be submitted for extension in
validity of consent.

8 That in case of quarry licences upto 1.0 hectares, only
obtaining of acknowledgment as per sub-rule (6) of rule
5 is sufficient subject to compliance of Environment
Impact Assessment Notification, 2006, as amended
from time to time. The quarry licence holder upto 1.0
hectares shall not be asked for separate consent to
establish and consent to operate."

Jaipur, May 26, 2016

G.S.R. 14.- In exercise of the powers conferred by section 64
of the Water (Prevention and Control of Pollution) Act, 1974
(Central Act No. 6 of 1974), the State Government, after
consultation with the Rajasthan State Pollution Control Board,
hereby makes the following rules further to amend the Rajasthan
Water (Prevention and Control of Pollution) Rules, 1975, namely:-

1. Short title and commencement.- (1) These rules may be
called the Rajasthan Water (Prevention and Control of Pollution)
(Amendment) Rules, 2016.

(2) They shall come into force on the date of their publication
in the Official Gazette.

2. Amendment of rule 29.- In rule 29 of the Raj asthan Water
(Prevention and Control of Pollution) Rules, 1975 hereinafter
referred to as the said rules,-

(i) in sub-rule (3), for the existing expression
"50%", the expression "25%" shall be
substituted;

(i) in sub-rule (4), for the existing expression
"50%", the expression "25%" shall be
substituted;

e
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(iii) after the existing sub-rule (4) and before the
existing sub-rule (5), following new sub-rule
(4A) shall be inserted, namely:-

"(4A) Where an applicant, makes an
application for consent to operate, after
expiry of period of earlier consent, the
application for consent to operate shall be
accompanied with an additional fee of 50%
as specified in Schedule I'V."

(iv) in sub-rule (5), for the existing expression
"sub-rule (3) and (4)", the expression "sub-
rule (3), (4) and (4A)" shall be substituted;

(v) after the existing sub-rule (6) and before the
existing sub-rule (7), following new sub-rule
(6A) and (6B) shall be inserted, namely:-

"(6A) Any industry or activity or
operation or process which are non polluting
and categorized as White Category in part-
IV of Schedule IV shall not be required to
obtain Consent to Operate and Consent to
Establish, but shall have to intimate the State
Board prior to commissioning of industry or
activity or operation or process.

(6B) The State Board will issue consent
to operate for a period of 5 years in case of
Red category, 10 years in case of Orange
category and 15 years in case of Green
category. The Red, Orange and Green
category shall be as per categorization
decided by the State Board from time to
time."; and

(vi) the existing sub-rule (9) shall be substituted

by the following, namely:-

"(9) The prescribed fee shall be paid to
the Member Secretary, Rajasthan State
Pollution Control Board in the manner
specified by the State Board, from time to
time."

3. Substitution of SCHEDULE 1IV.- The existing
SCHEDULE IV appended to the said rules, shall be substituted by
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the following, namely:-
“SCHEDULE IV
(See rule 29)
Part ]

Fee for Industries/ Process/ Projects/ Activities other than Mining,

Q ing and Health Care Facilities (in rupees)
B Capital For Consent to Establish For Consent For
No.! Investment y to Operate |acknowled-
(In rupees) Red Orange Green eriht
1 2 3 4 5 ] 7
1. |Upto5 Lacs 3000 2000 1000 7500 1000
2. | More than 5 4500 3000 1500 12000 1500
Lacs Upto {0
lacs
3. |More than 10 G000 4000 2000 16500 2000
Laes Upto 25
lacs
4. |Mgre than 25 G000 G000 3000 24000 3000
Lacs Upto 50 '
lacs
5. |More than 50 15000 10000 5000 28500 5000
Lacs Upto 1
Crore X
6. | More than | 18000 12000 6000 37500 6000
Crore Upto 2
Crores
7. | More than 2 21000 14000 T000 42000 7000
Crore Upto 5 A
Crores
8. | More than 5 24000 16000 000 48000 | Acknowled
Crore Upto gment is
10 Crores not
9. | More than 30000 20000 10000 57000 | applicable
10 Crore.
Upto 25
Crores
10. | More than 37500 25000 12500 72000
235 Crore
Upto 50
Crores
11. | Morethan | Rs. 50000+ | 70%%of | 35%of |Rs 72000 +
50 Crore | Rs. 1000 per | applicable |applicablg Rs. 1500 per
Crore or part | fees for Red, fees for | Crore or part
thereof, of | category Red thereof, of
incremental category | ineremental
investment investment
above 50 above 50
Crores crore
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Part- IT

A. Fee for mining and Short Term Permits (in rupees)

S, Lease area | For Consent to Establish For Consent to Operate
No. | of the mines - - 5 -
Major Minor Major Minor
1 2 3 4 3 6
I Less than 1 15000 8000 33000 24000
Hectare
2. 1 Hectare to 17000 12000 37500 33000
5 Hectare
3. Above 5 17000+ Rs 12000 + 90000+ Rs 37500+ Rs
Hectare 1000 per | Rs400 per | 1500 per 750 per
incrementa | increment | incremental | incremental
1 hectare al hectare hectare hectare above
above 5 above 5 above 5 5 hectares
hectares hectares hectares

\

B. Fee for Quarry Licenses (in rupees)

S. Lease area of the | For Consent to For Consent to Operate
No. mines Establish
1. | Upto 1.0 Hectare - 2000
2, | More “than 1.0 8000 For 1 Year For 3Years
Hectare (annual)
4000 11000
Part- 111

Fee for Hospital, Health Care Facility and Common Bio-
Medical Waste Treatment Facility (in rupees)

S. Description Amount in Rs
No. Consent to Consent to
Establish Operate
1. | Hospitals, Nursing Homes 5000/- 10000/-

and

Health
Establishments upto 10 beds;
Non- beded Health Care

Care

Facilities

Pathological/

Research Laboratories and
Blood Banks; Veterinary
Institutions, Dispensaries and

(Clinics);
Forensic/
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Animal  Houses; Drug
vendor/ Drug ware house
2. | Operator of the Common 30,000/- 1,00,000/-
Bio- Medical Waste
Treatment Facility
3. | Hospitals, Nursing Homes and Health Care Establishments
(i) More than 10 beds and 10000/- 20000/-
upto 25 beds
(ii) More than 25 beds and 20000/- 40000/-
upto 50 beds
(iit) More than 50 beds 20000/- + Rs. | 40000/- +
500/- per  |Rs. 500/- per
incremental | incremental
bed above 50 |bed above 50
beds beds
Part- IV
White Category
8. No. Type of Unit

1. Assembly of air coolers/ conditioners, repairing and
servicing

2. Assembly of bicycles, baby carriages and other small non
motorizing vehicles

3. Bailing (hydraulic press) of waste papers

4, Bio fertilizer and bio-pesticides without using inorganic
chemicals

5. Biscuits trays etc from rolled PVC sheet (using automatic
vacuum forming machines)

6. Blending and packing of tea

T Block making for printing without foundry (excluding
wooden block making)

8. Chalk making from plaster of Paris (only casting without
boilers etc. (sun drying/ electrical oven)

9. Compressed oxygen gas from crude liquid oxygen (without
use of any solvents and by maintaining pressure &
temperature only for separation of other gases)

10. | Cotton and woolen hosiers making (Dry process only
without any dying/ washing operation)

11. | Diesel pump repairing and servicing (complete mechanical
dry process)

12. | Electric lamp (bulb) and CFL manufacturing by assembling
only

13. Electrical and electronic item assembling (completely

L
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process)

14. | Engineering and fabrication units (dry process without any
heat treatment/ metal surface finishing operations/ painting)

15. | Flavoured betel nuts production/ grinding of Spices
(completely dry mechanical operations)

16. | Fly ash bricks/ block manufacturing

17. | Fountain pen manufacturing by assembling only

18. | Glass ampules and vials making from glass tubes

19. | Glass putty and sealant (by mixing with machine only)

20. | Ground nut decorticating

21. | Handloom/ carpet weaving (without dying and bleaching
operation)

22. | Leather cutting and stitching (more than 10 machine and
using motor)

23. | Manufacturing of coir items from coconut husks

24. | Manufacturing of metal caps containers etc

25. Manufacturing of shoe brush and wire brush

26. | Medical oxygen

27, | Organic and inorganic nutrients (by physical mixing)

28, | Organic manure (manual mixing)

29. | Packing of powdered milk

30. Paper pins and u clips

31, Repairing of electric motors and generators (dry mechanical
process)

32. | Rope (plastic and cotton)

33. | Scientific and mathematical instrument manufacturing

34, | Solar module non conventional energy apparatus
manufacturing unit

35. | Solar power generation through solar photovoltaic cell and
wind power

36. Mini hydel power (less than 25 MW)

37. | Surgical and medical products assembling only (not
involving effluent/ emission generating processes)

38. | Flour Mill (Atta Chaki) without washing

39. | Furniture making units (without mechanized paint booth,
anodizing, pickling, galvanizing, furnace and boiler)

40. | Wax Candles (excluding manufacturing of wax)

41. | Agarbati making units

42. | Blue potteries

43. | General wire industries like wire drawing, Barbed wire,
Chain links making units (dry process without any heat
treatment/ metal surface finishing operations/ painting)

44. | Gems and jewelry units (without furnace and metal finishing

operations)
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45.

Cold Storage

46.

Production of earthen pots, bricks (using fly ash), kawelu
etc. having maximum capacity of three lac numbers per year,
manufactured through Ava-Kajawa process located within a
radius of 300 kms. from any coal/ lignite based thermal
power plant

47.

Production of earthen pots, bricks, kawelu etc. having
maximum capacity of three lac numbers per year,
manufactured through Ava-Kajawa process located beyond a
radius of 300 kms. from any coal/ lignite based thermal
power plant

Note:

For Facility as listed at serial number 1 of Part-III of
Schedule IV, the State Board will issue one time
Consent to Operate.

In case of mines, the Consent period shall be
coterminous with the validity of lease subject to
maximum period as per sub-rule (6B) of rule 29.

In case of quarry licenses the consent to operate will be
granted normally for one year but can be granted upto 3
years on deposition of adequate fees provided Quarry
License is valid for 3 years.

In case of mines which apply for consent to establish/
consent to operate for additional/ enhanced production
or addition of new mineral within the validity period of
consent to operate without any increase in lease area,
the applicable fees shall be 20% of the prescribed fee.
In such cases the consent to establish/ consent to
operate shall be validated upto the period of validity of
existing consent to operate.

In addition to fee mentioned in Schedule IV, all
industries or processes or projects or activities requiring
Environmental Clearance under the Environment
Tmpact Assessment Notification, 2006, except quarry
license, shall pay an additional amount of Rs 25000/- as
onetime fee with the first consent to establish or
consent to operate application, as the case may be.

The classification of industries in Large/ Medium/
Small/ Tiny scale shall be as notified by the Department
of Industries.
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The State Board shall issue consent to establish for a
period of 5 years. In case Project Proponent requires
extension in validity then a request for the same should
be made atleast four months before the expiry of
validity of consent to establish along with reasons for
the same. In case Project Proponent fails to apply for
extension four months before the expiry of validity of
consent then fresh consent application alongwith
requisite fees will have to be submitted for extension in
validity of consent.

That in case of quarry licences upto 1.0 hectares, only
obtaining of acknowledgment as per sub-rule (7) of rule
29, is sufficient subject to compliance of Environment
Impact Assessment Notification, 2006, as amended
from time to time. The quarry licence holder upto 1.0
hectares shall not be asked for separate consent to
establish and consent to operate.”

By Order of the Governor,

NIHAL CHAND GOEL,
Additional Chief Secretary to the Government.

Government Central Press, Jaipur.
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